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The applicant has sought review of the Impugned
order dated 30.6.97 In OA.303/95. This. O.A. had been
tahen up along with the bunch of cases and disposed of
by a common order dated 30.6.97. In the Review Application
the applicant has tried to put forward the same contentions
Which have been considered In the Impugned Judgment/
flrdeijdated 30.6.97. The applicant does not depend on
discovery of any new and Important materials which he
was not able to secure and produce In spite of due diligence
when the Original «ppllcatlon was heard and disposed
6f. The applicant has contended that there Is no material
to arrive at the conclusion In the Impugned order dated
30.6.97. From the review application, it is seen
that the applicant has contended that there Is an error
apparent on the face of the record;ln order to bfl„^~^llmoed
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scope and ambit of Order 47 Rule 1 CPC under which alone

•the review of a decision/order/judgement of the Tribunal

Is permissible. However, in the garb of the review petit ionwna

the applicant actually seeks to appeal against our judgment

the
order for which / review application does not lie. All

the arguments taken in the review application have been

considered in the impugned judgement dated 30.6.97 which
t

IS a detailed and reasoned one. It is settled law that

old and overruled arguments are not sufficient grounds

to allow the Review application.

2  For the reasons given above, this Review application

is rejected.
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